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ORDER

Per Sanjay Arora, AM

This is an Appeal by the Assessee directed agd#mestOrder by the
Commissioner of Income Tax (Appeals)-1, Jabalpu€IT(A)) dated
18/10/2017, dismissing the assessee’s appeal togtebe levy of penalty
under section 271(1)(c) of the Income Tax Act, 19@ie Act’) vide Order
dated 20/09/2013 in respect of his assessmensémsament year 2010-11.

2. At the very outset, it was submitted by Sh. Matile |d. Counsel for the
assesse-appellant, that the assessee has sindefapthe ‘Vivad Se Viswas
Scheme, 2019’. The prescribed certificate under Dimect Tax Vivad Se
Viswas Act, 2020 (‘DTVsV Act’ hereinafter) read withe relevant Rules, has
also been received (copy on record), with the asgedepositing the requisite
amount thereunder with the Central Government. Utttk circumstances, the

assessee wishes to withdraw his appeal, which mg@gebnitted to be.
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3. | have heard the parties. In view of the assehsving opted for availing

the benefits under the DTVsV Act, since accept&drights under the appellate
procedure under the Act get waived and, consegydmdl appeal under the Act

becomes, in terms of the said Act, not maintainablee withdrawal of the

appeal becomes, under the circumstances, consequéritave, therefore, no

hesitation in directing the withdrawal of the caped appeal. | decide

accordingly.

4. In the result, the assessee’s appeal is disthasavithdrawn and/or not

maintainable.

Order pronounced in the Open Court on June 15, 2021

/Sd
(Sanjay Arora)
c@untant Member

Dated: 15/06/2021

Copy of the Order forwarded to:
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